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mrr m  v m r  terror m  <nj «jtr iwr 
qr «rr, fgfirfor thm irwr «nr i 
( m m )  x m  met |  ’

So far as the word 'goonda' is concer-
ned, he has completely denied i t  Now the 
other word that is Jeft is 'goondai'. I have 
told you a number of times that I am 
going to examine the meaning of it. If 
it means 'goonda', you wHl be allowed.

SHRI VASANT SATHE : Tben reserve 
your rnling, examine it and give it on 
Monday.

MR. SPEAKER Shri Dharam Btr 
Sinha.

13.4? hr*.

PAPFRS I.AID ON THF TABLE

A n n u a i  R e p o r t o i R eg istrar  o? N e w s 
papers, SlATOMfcNl

t h e  D tP ir ry  m i n i s t e r  i n  t h f  
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK) . On behalf of Shri Dharam 
Bir Sinha. 1 beg to lay on the Table—

<l> A copy of the Annual Report 
{Part 1) of the Registrar of Newspapers 
for India on Press in India. 1972.

(2) A statement (Hindi and Fngluh 
versions) explaining the reasons for not 
laying the Hindi version of the above Re-
port simultaneously.
{Placed m Library No. Lt.-4942/ 

73]

Annual Reports of Gardrn Rlach 
W orkshop, Mazaoon Dock, Goa Ship-
yard fo r  1971-72, Notification under 
Indian Solmers (Litigation) Act, 1925 
and Navy (ANvr.j Regulations v m br 

Navy Act, 1957.

SHRf J. B. PATNAIK : I beg to lay m
the Tabic—

(1) A copy each of the following 
oapcrt (Hindi and English versions)

under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(a) Annual Report of the Oatdec 
Reach Workshops Limited, Calcutta, 
for the year 1971-72 atoag with Che 
Audited A ccounts and the comments of 
the Comptroller and Auditor General 
thereon. iPtaced In Library. See No. 
LT-4943/73].

(b) Annual Report of the Mazagon 
Dock Limited, Bombay, for the yeai 
1971-72 along with the Audited Ac-
counts and the comments of the Comp-
troller and Auditor General thereon 
[Placed in Library. See No. LT-4944/ 
731

(c) Annual Report of the Goa Ship-
yard limited, Vasco-da-Oama, Goa, 
for the year 1971-72 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor General 
thereon. [Placed in library. See No. 
LT-4945).

(2) A copy of Notification No. SJRO. 
77 (Hindi and English versions) published 
in (lazctte ot India dated the 7th April, 
1973 issued under section 3 of the Indian 
Soldiers (Litigation) Act 1925. [Placed 

in Library. See No. LT-4946(73]

(1) A copy of the Navy (Prescribed 
Officers) (Amendment) Regulations, 197? 
(Hindi and English versions) published in 
Notification No. S.R.O. 80 in Gazette of 
India dated the 14th April, 1973, undet 
section 185 of the Naw Act, 1957.
{Placed m  library. See No. LT-4947/731 

(interruptions)

MR. SPEAKER : As for the meaning 
of the word 'goondai*, I am keeping the 
decision ope# so fa r as ‘goondai* is  con-
cerned. I have given my ruling on 
‘goonda'.

R eview  *  A n n u a l R e p o rt o f  M ysore 
I ro n  it Snan. L m  roa 1971-72.

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBODH HANS0A) : I  bet to


